CP (IB) No. 10/BB/2017

BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
BENGALURU BENCH

CP (IB) No. 10/BB/2017
U/s 9 of the IBC
R/w Rule 6 of I & B (AAA) Rules 2016

- In the matter of:

M/s. Flight Raja Travels Private Limited,

Magnolia, Block B, Level 4,

Manyata Embassy, Business Park,

Outer Ring Road, Nagawara,

Bengaluru - 560 045 - Operational Creditor/Petitioner

Versus

M/s. Air Pegasus Private Limited,

No.22 & 23, 3" Main,

Airview Colony, HAL,

Bengaluru — 560017 - Corporate Debtor/Respondent

Date of Order: 21 March 2019

Coram: 1. Hon’ble Shri Rajeswara Rao Vittanala, Member (Judicial)
2. Hon’ble Dr. Ashok Kumar Mishra, Member (Technical)

Parties/ Counsels Present:

For the Petitioner : None
- For the Respondent : Shri D. Vikhar Ahmed
ORDER

Per: Dr. Ashok Kumar Mishra Member (Technical)

1) The Company Petition bearing CP (IB) No. 10/BB/2017 is filed by M/s. Flight Raja
Travels Private Limited/ Petitionef Company U/s 9 of the Insolvency & Bankruptcy
Code, 2016 R/w Rule 6 of the Insolvency and Bankruptcy (Application to
Adjudicating Authority) Rules 2016, by inter alia, seeking to initiate Corporate
Insolvency Resolution Process in respect of M/s. Air Pegasus Private Limited under
the Insolvency and Bankruptcy Code 2016.



2)

3)

CP (IB) No. 10/BB/2017

The case was listed for hearing on various dates viz., 03.04.2017, 13.04.2017,
26.04.2017, 15.06.2017, 12.07.2017, 21.08.2017, 14.09.2017, 04.10.2017, 20.10.2017,
23.11.2017, 21.12.2017, 19.01.2018, 19.02.2018, 13.03.2018, 26.03.2018, 12.04.2018,
04.05.2018, 07.06.2018,12.07.2018, 03.08.2018, 06.09. 2018, 26.09.2018, 19.11.2018,
24, 10 2018, 17.12.2018, 31.12.2018, 21.01.2019, 05.02.2018, 21.02. 2019, 12.3.2019,
18. 03 2019, 21.03.2019. On several occasion neither the Petitioner nor the Counsel
for the Petitioner appeared before the Tribunal. Therefore the case was posted under
the caption “For dismissal” on 21.03.2019. Today also none appeared for the
Petitioner. It shoWs that Petitioner is not interested to prosecute the case and thus

the Petition is liable to be dismissed for default for non-prosecution.

In the result, C.P (IB) No. 10/BB/2017 is dismissed for default for non-prosecution

of the case. No order as to costs.
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(ASHOK KUMAR MISHRA) (RAJESWARA RAO VITTANALA)
MEMBER, TECHNICAL MEMBER, JUDICIAL
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